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IN ’I‘I—IE CENTRAL ADMINIDTRATIVE ']IRIBUNAL. JAIPUR BENCH, JAIPUR '

Date_of,Orderz:23.11.2000

0a 215/2000

R S Pamiar son. of Shri Ram Lal by caste Jhlngar aged about
56 years resident of 4-G-9, behind RIICO Company - Vaishdli -
Nagar, Ajmer, Presently'working as Chief Section SuperV1sor
Grade. -IX Office of General Manager, Telecom, District AJmer.

' Versus .

Union of India through the Secretary to the T
Government of Idia, Dgpartment of TeleCOm,

Sancnar Bhawan, New Delhl.. .

' The Chief General Manager, Telecom, Rajasthan

Circle, Jaipur,
General Manager, Telecom, District admer.'

esss Respondents
, ‘ : , .

" Mr. P.N, Jati, Counsel for the applicant.
Mr, Hemant Gupta, Proxy counsel for ~
Mr. M. Rifiq, -Counsel for the respordents.

CORAMs

Hon'ble Mr. S;K. AgarWal. Mémber (Jud1c1al).
Hon'ble Mr. Gopal alngh, Member (Admlnlstratlve’

ORDER -~ .

(PER HON? BLE MR, S, Ko . AGARNAL MEMBER (JUDICIAL)

;&yulﬁs\ ~ The pollcant in thlS OA.has challenged the order dated »
11 5. 2000 by

Wthh appllcant Was reverted from TOA(G) Grade IV

to TO%%G) Grade III vide 1mpugned order dated 11.5, 2000
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. ‘_2’3 S A
2. On-the peruéai ef thevaVefmeets made bfithe'partie&. it
’ appears that in pursaance of the order by Ahmedabad Bench 1n a
\OA no. 623/96 dated 11. 4 97 the 1mpugned order might have.
been passed after.glving necessary dlrectlons.by the Department'
to.thie effect, - o
3. Admittedly'ho‘ébportueity of'hearingwwas gi&en in tbé ?
mattef before‘paésing the impugned or@erriated il.S&ZOOO.‘It'is
settled priecible ofjlaw-thét befcre issuing:eny order Whide'
entains civil consecuence, principle of-natural'justice should
,ﬁuave been applled In Laxmi Chand vs. Union of India 1998(1)SLR
.. 599, it was held that if the order involves ClVll consequence
and it has been.issued W1thput.effect1ng oppo;tunity of hearing -
to the applicahtt’such-en”order cannot befpeesed without eppl§in§
.w1th the princ1p1es of Audl Alteram Partem i.é. partles should
| be given an opportunlty to’ meet hlS case be%ore _an adVerse dec1-§
‘sion is taken. The learned counsel for the respondents has refer-
‘red the de01510n glven in OA 131/2000 dated 31 10,2000, Ram Raksh
Pal Singh' vs. Union of Inﬂla & Others, ‘stating that if at all -
-.S>this Tribunal comes to the conclusxon thet pr1nc1ples of natural
fjastice have not been folldwed before issuance of the impugned
order, . the Department should be glven a 11berty to pass appro-
priate order after g1v1ng opportunlty of show cause to the_

appl 1._0a nt.

f.é.; . We have heard the learned'couhsel for the parties and
\NQQK aLSO gave anxious Eonsideration to the eral contentlons of bof
Q///"the parties and perused the Whole record A '



i

T 5. ~ In our cons :Ldered view the 1mpugned order was issued PR
w1thout folldw1ng the orinciples of &udl Alteram Partem. There-'

fore, the Same ls llable to be quashed on thlS grouni alone.

A

6. 7 We, therefore, allow this 0A and quash and set aside the

impugned order dated 11 5 2000 HoWeVer, respondents are given

3 yE
liberty to pass an_approprlate order after following the princi-
' ples of natural justice and due process of law.. No order as to

costse,.
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(GOPAL -SINGH) -
MEMBER (a)

(S.K. AGARWAL)
MEMBER - (J)



